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     O  R  D  E  R 

 

25.07.2019  -  Learned counsel for the Appellant has served a copy of the 

Rejoinder on the learned counsel for the Respondent who is allowed two weeks’ 

time to go through the same. 

 Post the case for ‘admission’ (after notice) on 13th August, 2019.   

 The appeal may be disposed of at the stage of settlement.   

 [Justice S. J. Mukhopadhaya] 

Chairperson 
 

 

        [Justice A. I. S. Cheema]
    Member (Judicial) 

 

                    [Kanthi Narahari] 
       Member (Technical) 

 

ss/sk 


